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MOTION FOR ADJOURNMENT 

:SITUATION ARISING OUT Of' GRANT OF 
MORATORIUM TO CERTAIN BANKS 

Mr. Speaker: There is a notice of 
an adjournment motion tabled by Shri 
A. K. Gopalan, Shri Vasudevan Nair 
and Shri Punnoose relating to the 
followil\i: 

"The serious situation that has 
:arisen in Kerala due to the failure 
of the Government of India to 
protect the depositors and banking 
public from the serious economic 
.and financial crisis that has arisen 
by the issue of moratorium on five 
banks in that State and the con-
sequent distress caused to lakhs 
of people," 

When was this moratorium issued? 

Shrl A. K. GopalaD (Kasergod): It 
was not issued on all the banks at the 
same lime. One after another, there 
was a moratorium issued, and as a 
result of the moratorium. there is 
.another situation that has arilen. As 
far as the co-operative credit banks 
.are concerned, the function in, of 
these banks also, in respect of giving 
loans. has stopped. because there is 
a rule that Hums above Rs. 2.000 must 
be deposited in some bank which the 
'Government permits. The Govern-
'ment said that amounts above Rs.2.000 
must be deposited in banks which 
the Government permit. So. the func-
tioning of co-operative credit socie-
ties has stopped. 

As far as trade and business is 
·concerned. there is a serious ftnancial 
crisis there. The issue of moratorium.. 
one by one. took place same days 
'back. As tar as the co-openUve 
credit banks or societies are concern-
ed, this difficulty has arisen. and it ia 
agitating the minds of all sections ot 
the people of Kenla. 

n. MIDlster of ..... aC8 (Slarl 
MonrJI Desai): No serious situation 

has arisen as suggested by the hon. 
Member. The moratorium that has 
been given has been given at the ins-
tanc.e of the banks themselves, because 
they wanted to strengthen their posi-
tion. When moratorium is given, it 
is done w:th a view to amalgamate 
them either among themselves or with 
same other bank. That requires some 
time. It is proposed to be done as 
quickly as possible. As a matter of 
fact. the arrangements are almost 
over and they will soon be declared. 
Then there are other banks which are 
also functioning. So, it is not a ques-
tiCln that everything has came to a 
standstill. 

Then again, some necessary amounts 
which are required as salary or ten 
per cent of the deposit are also to be 
paid during the moratorium. It can-
not be that this sort of serious siua-
tion could have arisen. There is no 
question of any serious situation aris-
ing in Kerala on account of this. 

Shrl A. K. GOpalaD: May I seek a 
clarification? Does the Minister say 
that as far as the banking public and 
the depositors are concerned and also 
as far as the trade and business in 
Kerala are concerned, there is absolu-
tely no serious crisis at all? 

Shri Mor.rli Desai: Agitation is 
one thing and a serious situation is 
anothpf thing. 

Mr. Speaker: He only wants to 
know whether there is difficulty for 
the ordinary business to be carried on. 

Sbrl Monrjl DesaI: I cannot say 
that there are no difficulties. I only 
say that there was no serious diffi-
culty. That is what I said. 

Shrl A .... GopalaD: Is there a 
rule that as far as the credit societies 
and banks are concerned, the Gov-
ernment has asked them to deposit 
amounts above Rs. 2.000 in a certain 
bank. and if there is a moratorium, Is 
it not the responsnbility of the Gov-
ernment to help them also? 
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Mr. Speaker: The hon. Member 
may have another opportunity to 
raise this point, perhaps in the debate 
on the President's address. 

Shri Hem Barua (Gauhati): May 
I draw the attention of the hon. Fi-
nance Min·ster to a statement made 
by the Finance Minister of Keraia to 
.the effect that this moratorium has 
resulted in great difficulties for the 
public there and if so, whether ~he 

Finance Minister of Kcrala had a dlS-
dussion witli the hon. Finance Minis-
ter here and, if so, with what result? 

Sbri A. K. Gopalan: May I also 
inform the lIou;;!' that in Kerala, the 
Chief Minister and othel"S and some 
of the Assembly members also have 
passed a n>.olulion to the effect t?at 
Kt'rala should be savpd or ~o eth  

likp that? There is 11 campaign run 
by some of the M.L.A5. So. it i~ .not 
a que.-tion that it is not a seriOUS 
thing when the Kerala Government-
the Ch:ef Minist!'r as wdl as the 
Finan('(' Minister-have giv('n a ~tate

menl ahout it. 

Shrl I\lorarii Desai: I had some 
disclls'ion with ,omp of thf' ini~'ters 

of Kf'rn]n and r askl'd them what they 
propost'd to do. They said 
there wa!; SfJme ditricul'~'  not that. 
thl're waR .'.omC'thng like a crisis or 
anything li (~ that. I ask;'d whether 
tney propose that the moratOl'ium 
~i1ould be liJtl'd. They mid 'No'. I 
said: "What do you suggest that I 
should dO?" Thl'Y said "We cannol 
Say". What am I to do under these 
ci~cu stances  Some difficultie.:, do 
arise, but new arrang:·ments have got 
to be made and there are some d:ffi-
cult e-. but 'hl're is no serious situa-
tion as i!' allt'ged. That is all I 
han> to SJY. 

Mr. Speaker: Very well. The hon. 
Prime Minister. 

Shrl BraJ Raj SlnJ'h (Firozabad): 
What about the adjournment motion, 
Sir? 

Mr. Speaker: Enough has been aaid 
about this motion. I do not allow the 
motion. 

1889 (Ai) LS.-

12.06 hn. 

STATEMENT RE: SITUATION IN 
CONGO 

The Prime Millister aDd Minister of 
External Affairs (Shri Jawaharlal 
Nehru) : For the last many months, 
as the House very well knows, the 
situation in the Congo has been a 
worsening one, a deteriorating one, 

.! shall not. at the pl'e:;ent 
moment, go into. the details of 
that, but throughout this period, 
we have bl-en drawing the IIttention 
of the countries concerned, lind of the 
United Nations, towards the situation, 
and suggesting various steps and 
measures to be taken. One of the 
principal ones that I ~u ested  lind I 
myself mentioned it in the United 
Nations ""h"n I was there, was the 
re('onvenillg of ParJianll'nt therl' to 
decide what kind of Government they 
want.ed. and to prevent outside inter-
ference. The Government or the 
authol'iti(>, that wer(~ funetioning 
thlre at. th(~ tinlt' wert.' the 
President. Mr. a~avu ll  and Mr. 
Mobutu. Mr. Mohutll came on the 
!:(,l'ne by a e<nlp d'dot and not by 
legal or constitutional method. Mr. 
KasavlIbu had a cl'rtain legal stand-
ing ('cau~  he had b{'en I'lectcd as 
Presid{mt just a, Mr. Lurnumba had 
been ell.'cted as the Prime Minister. 
Thev both had a certain con,titutional 
~tandin . Subsequently they fell out 
and attr.'mpt!'d to take action against 
each other. ea(!h one of them trying 
to dismiss the otht"r from his high 
office. The Parliament ml't-that wa. 
the last occasion that the Congolese 
Parliampnt mrt--and they did not 
agrel' with these respective dismissals 
and a~ ed both elf them to carry OD, 
one a" President Rnd tbe other as 
Prim{' Minister. That wa~ thf~ last 
time when the Parliament came into 
thf.' picture. Then other thing!! happe-
ned wbich have no !lemblance of lega-
lity and Mr. Mobutu cam(> into the 
picture with control of the JO_cal1Mf 
National CongoJelle Army. 

Sinre then, e,'cry attempt waf ma4. 
by Mr. Mobutu. flnt of all that Parna-




